
central ACniNI strati ve tribunal principal bench

0 fl No.132 9/98

Neu Delhi; Decided on

HON'BLE nRo S.R.-ADlGE, \nCE CH Al R*l AN ( a) •

Bnt.Bina Devi \/o Sh.Baluant Singh,
f^o House NOoCy792,
flangolpuris
Neui Delhi »• •• o Applicantp

(By Advocate: Shri U. Sii vOsta wa)

\ter3U9

Qovt. of NCT Delhi
through

1, The Lto Go vernor.
Raj Nitjas,
Rajput Raadj
Neu Delhi•

2. The Director General,
Home Guards & Civil Deface,
CTI Oomplex, Raja Garden,
Neu Dalhip^ Respondentsp

(By Advocate: Shri Rajinder Pandita),

ORDER

HON »BLE WR.S. R, ADIGE. MICE CHaIRHAN(a) «

Applicant uho is the uife of a Home

Guard seeks a direction to respondents to finalise

her case for compassionate appointm^t as well as

for disability pensiono

2. l^plicant's case is indeed unfortunate,

but In 0 A No«2006/90 ̂  ri Chandeshuar 4 another tfso

Qovtp of NCT of Delhi, and connected pases dacidod

on 11o1«99 by a Bench in uhich I uss a party, tho

vieu has been accepted;uhich itself is based on

various previous rulings^ that Home Guards are

purely volunteers and are not Govto employeaSo

3. In this backgioLOid this B^ch has no

jurisdiction to issuo the direction sought fbr by

applicant, under the provisions of the AT Act
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and the Oa is accordingly dismissed giving liberty to

applicant to appxpach the competent fortifflj if so

advised!^ No oostso^

( s.r.adige )
VICE CHaIRPIaN(a) .
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